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(d) whether it is a fact that the 
.special trains. were arranged for the 
day in order to bring the people to a 
public meeting Of a particular politi-
cal party; and 

( e) ii so, the d~tails thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PAltLIA-
MENTARY AFFAIRS (SHRI MAI., 
LIKARJUN): (a) to (e) 5 pairs of 
.special trains were run to and from 
Howrah-one each. from Purulia, 
Gidni, Dantan, Kharagpur and Gos-
beta on South Eastern Railway on 
16th Feb. 1982 on request from West 
Bengal Youth Congress (I) on payment 
of full tar1tr - rates. 

A sum of Rs. 77430/- was c.ollected 
tor the one pair of trains becy;een 
Purulia and Howrah and Rs, 61708/-
was collected for each of the other 4 
pairs of trains. 

Olm]Mmsatlon. paid to Heirs of vietlms 
of Tra1a Acddentlf 

5258. SHRI RAMAVATAR SHASTRI: 
Will the Minister o! RAILWAYS be 
pleased to state: 

{a) whether there is statutory pro-
vision to pa.y compensation to the heirs 
or the fatal victims of the railway ac-
.cideqt; and 

(b) If so, what are the details of 
casualties and of compensation paid, 

Year 

with amount in each case, gi·1ing ~ 
asons for curtailed payment fot' the 
year 1978-79, 1979-80 and 1980-81 re- . 
spectively? 

. THE DePU'I'Y MINISTER IN THE 
MINISTRY OF RAILWAYS AND tN 
THE DEPTARTMENT OF PAULIA· 
MENTARY AFFAIRS (SHRI IvL\LLI-
KARJUN): (a) ana {b). Ye3. The 
railways pay compensation to the vic-
tiJns of train accidents under provi-
sions of Indian Railway Act, 1899 and 
the Railway Accidents (Compensation) 
Rules, 1950 as amended from time to 
time. The maximum amount ot com-
pensation payable under the p'l"ovi.-
sions of Indian Railways Act, 1890 is 
Rs. 50,oooi-. The claims arising out of 
minor train accidents are decided by 
ex--0fficio Claims Commissioners nomi-
nated by State Governments ~d those r 
arising out of major train accidents, 
by ad hoc Claims Commissioners .ap-
pointed by the -central Government. 
As a result, there are a number of 
daims cases pending final settlement. 
The yearwise details of amount of 
c~mpensation paid is thus not 1 etc.9-
sarily related to the number of casual-
ties during a particular year. The •ata 
relating to the amount of compensa-
tion paid in eacfJ: case .is so vo1Ur.'lln•us 
that it will not be cominiensurate with 
the efforts made to compile it. The 
number of casualties together with 
the total amount or compensation ~td 
during the 3 year's 1978-79, 79..ftt aad 

~· 8f)-81 is tabulate¢. below:-

No. of t'&ll'lengcr 
Killed lnUttd 

Compen,sa .. 
tio.n pal& to 
vlctfm.1t6 
acddeata 
{Jakiatf 

RL) 

------------ -----------· ------------
• • • • 74 390 

118 518 -




